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MADHYA PRADESH ACT
No. 15 or 2014

THE MADHYA PRADESH UPKAR (SANSHODHAN) ADHINIYAM, 2014

[Received the assent of the Governor on the 22" August, 2014; assent first published in the "Madhya
Pradesh Gazette (Extra-ordinary)", dated the 23 August, 2014].

An Act further to amend the Madhya Pradesh Upkar Adhiniyam, 1981.
Be it enacted by the Madhya Pradesh Legislature in the sixty-fifth year of the Republic of
India as follows :—
I. (1) This Act may be called the Madhya Pradesh Upkar (Sanshodhan) Adhiniyam, 2014.
(2) It shall come into force on the date of its publication in the official Gazette.

2. For Part III of the Madhya Pradesh Upkar Adhiniyam, 1981 (No. 1 of 1982) (hereinafter
referred to as the principal Act), the following Part shall be substituted, namely :—

Short title and
commencement.

Substitution of
Part IIL.
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"PART 1l
CESS ON TRANSFER OF IMMOVABLE PROPERTY
Definition. 8. In this part, the term "immovable property" shall have the same meaning as assigned to
it in the Transfer of Property Act, 1882 (IV of 1882).
Levy of cess 9. (1) There shall be charged, levied and paid a cess as per Schedule appended to this Act
on transfer

of immovable
property.

Insertion of schedule.

on transfer of immovable property by way of sale, gift, usufructuary mortgage, or lease for a
period of thirty years or more:

Provided that exemptions under the Indian Stamp Act, 1899 (II of 1899) shall, mutatis
mutandis apply to the same extent in relation to the cess under this Act as they apply to duty
chargeable under that Act as if the cess were a duty chargeable under that Act.

(2) The cess charged and levied under sub-section (1) shall be paid and recovered alongwith
the registration of instrument of transfer of immovable property. The payment of the cess, shall
be denoted on the instrument of transfer by affixing stamps issued under the Indian Stamp Act,
1899 (II of 1899).

(3) The cess shall be payable by the person by whom the stamp duty under the Indian Stamp
Act, 1899 (II of 1899), is payable.

(4) Notwithstanding anything contained in the Registration Act, 1908 (XVI of 1908), no
officer thereunder shall register any document unless the cess charged and levied under sub-
section (1) is paid in full.

(5) The provisions of Section 48 of the Indian Stamp Act, 1899 (II of 1899) shall apply to
recovery of cess under this Part as they apply to recovery of duties and penalties under this Act.

(6) The proceeds of the cess shall be applied to rural development specially for providing
employment in rural areas.”.

3. After Section 14 of the principal Act, the following Schedule shall be inserted, namely —

"SCHEDULE
Cess of Instruments
[See section 9(1)]

S. No. Description of Description of Cess
instruments Property
1 2 €)] )
1. Sale, gift, usufructuary On transfer of At the rate of 2.5 percentum

immovable
property

mortgage, or lease for a
period of thirty years or
more

of the amount of stamp duty
with which instrument of
such transfer is chargeable in
accordance with the relevant
article in Schedule 1-A of
the Indian Stamp Act, 1899
(IT of 1899).".
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